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The assessee has filed this appal challenging the order dated 26-03-2021
passed by 1d. CIT (Exemption), Jaipur rejecting an application filed by the

assessee seeking registration u/s 12AA of the Income Tax Act, 1961.



2 The 1d. Counsel appearing on behalf of the assessee submitted that the
assessee was having registration u/s 12A of the Act. Subsequently, certain
amendments were made to the trust deed with regard to objects as well as with
regard to the dissolution of the Trust. Accordingly, as per the provisions of the
Act, the assessee filed an application in Form No. 10A seeking registration u/s
12AA of the Act. However, for the reason beyond the control of the assessee, it
could not appear before the 1d. CIT(Exemption) and hence 1d. CIT(Exemption)
rejected the application filed by the assessee on account of non-cooperation.
The 1d. AR submitted that the assessee was enjoying registration in the past and
hence in the interest of natural justice, it may be provided with one more

opportunity for presenting the details before the 1d. CIT(Exemption).

3 We heard the 1d. DR and perused the record. We notice that the assessee
had been granted registration earlier and in the present proceedings, it could not
appear before Ld CIT(A), which according to Ld A.R is for the reasons beyond
the control of the assessee. In the facts and circumstances surrounding the case,
we are of the view that, in the interest of natural justice, the assessee may be
provided with one more opportunity to present all the information and
explanations before the 1d. CIT(Exemption). Accordingly, we set aside the
impugned order passed by the 1d. CIT(Exemption) and restore all the issues to
his file so that he may process the application of the assessee afresh after

affording adequate opportunity of being heard to the assessee. We also direct



the assessee to fully co-operate with the Ld CIT(E) by furnishing all the

information and explanations.

4. In the result, the appeal filed by the assessee is allowed for statistical

purposes.

Order pronounced in the open Court on 20 /01/2023
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